
CEN TRAL ADMIN ITR'TI"E TRIE1AL Registered A/D 
R1.LOE I3ENCH 

Commercial Complex(EflA), 
Indira Nagar, 
Panqalore_560033 
Dated ".th August '86 

PPlIctj0p No 119L86(F) 

Shri K.N.flamchandra 	
... 	Applicant 

\Ters us 

The Asiistant Controller of Stores, ) 	- 
ail:ay General Stores, Hubli. 	Responden 

District Controller of Store-, 
2ailway General stores, Publi. 	) 

A copy of the Judqement delivered on 5.8.1986 y Hon'hle 

Shri Ch.flamakrjhna ao, Member (Judicial) on behalf of the Eench 

consisting of himself and Hon'ble Shri L.H.A. Rego, Member 

(Administratjre) is forwarded herevith. 

TL 
o/ SECIGFICER 

1. Shri K.N.Ramachandra, 	
•° 	 Advocate for 

C/0 Shri Shrikant N. Terdal 	Applicant. Room No 42, III Fl001, 	 - 
Indir0 Mahal Lodge, 
Gandhinagar 5th Main, 
annalore —560009 

2. Shri M. Sreeranoejah, 	... 	Advocate for 
Main Road, Cubbanpet, 	 espondents. 
Bancc1ore_ 560002 
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3 1.1 D C M E N T 

(Deliverod by Shr Ch. Pemjkrirhne san, Pember (lidi.) 

Heard cc-unsel rn beth sides. 

Pcc edino t - Shri Ehrik,ot 	 cun"ei for the 

a 	fl cent, the eppU cent was net served wiS a copy of the order 

rojectino the apcal preferred by him and he could net, therefore, 

file a review petition to the hipher authorities, before apprcachin 

WE Tribunzi for rrdressrl of his orievence as preyed for in the 

Application. 

Shri Sreorannaieh, advocate, eppoarina en behalf of the 

respndents, could not adduce proof of hvino served the appellate 

order on the applicant. 

In the circumstances, we direct the respondents to serve a 

copy of the apollte order on the applicant immediately, so that he 

may have an opportunity to file his review petition aainst the said 

order and if he is ecerievad by the result of the review petition, he 

is at liberty to approach this Tribunal for r:dressel. The respondents 

are also dixxx directed to dispose of the applicant's review petition 

within a period of three months from the dete of receipt of tte review 

petition. 

The application is disposed cf acyordingly. 

	

L.H.A.—RtCC' 	(CH. RA11AKRSHNA Ran) 

NEBR (pi) 	MECER (ji) 
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